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INSECTICIDES _ (AMENDMENT)
BILL

As passED BY RaJya Samna

SECRETARY: Sir, I lay on the
Table of the House the Insecticides
{(Amendment) Bill, 1972, as passed
by Rajya Sabha.

ESTIMATES COMMITTEE
TWENTY-SECOND AND TWENTY-THIRD
ReroRTS

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I beg to pre-
sent the following Reports of the
Estimates Commuittee:

{1) Twentv-second Report on
the Mmustry of Shipping and
Transport regarding action
taken by Government on the
recommendations contained
in their First Report on the
Ministry of Shipping and
Transport — Visakhapatnam
Port

(2) Twenty-third Report on the
Ministry of Shipping and
Transport regarding action
taken by Government cn the
recommendations containeu
in thewr Second Report on
the Mimstrv of Shipping
and Transport-—~Tuticorin
and Mangalore Ports

11,068 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR): With your per-
mission, Sir, T rise to announce that
Government Business in this House
during the week commencing Mon-
giay,, tfhe 28th August, 1972, wall con-

st of :—

. (1) Consideration of any item of

Government Business carried
over from today's Order
Paper

(2) Consideration and passing of
the General Insurance Busi-
néss (Nationalisation) Bill,
1972, as reported by the
Joint Committee,

€3) Discussion and votine on the
Supplementary Denands

B.OH. L
M
for Qrants (General) for
197273

(4) Consideration of a motion
for reference of the Presi-
dential and Vice-Presiden-
tial Electibns (Amendment)
Bill, 1972, to a Joint Com-
mittee.

(5) Consideration and passing
of the Indian Copper Corpo-
ration (Acqusition of Un-
dertaking) Bull, 1972

Consideration of a  Resolu-
tion seeking disapproval of
the Delln University
(Ameadment) Ordinance,
1972 and consideration and
passing of the Delhi Univer-
sity (Amendment) Bill, 1972,
as passed by Rajva Sabha.

(7) Consideration and pacsing of
the Insecticides (Amend-
ment) Bill 1972, ag passed
bv Rajva Sabha

(8) Discussion an the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for 1969-70

(6)

! may add that it 1s also proposed
to bring forward the following Bills
which are in the advanced stage of
preparation :—

(1) The Former Secretary of
State Service Officergs (Con-
i:léélzons of Service) Bill,

(1) The Delhi Education Bill,
1972 for reference to Joint
Commuttee.

SHR! JYOTIRMOY BOSU (Dia.
mond Harbour): Regarding the Bill
for regulating the working condition
of employment 1in the film industry
in India, 8hri Balgovind Verma.
Minister of State in the Ministry of
Labour and Rehabilitation on
28.4-1972 <aid:

“l assure the hon Members that
we are contemplating in
bringing forward a Bill in
this August House very sonn,
Therefore, 1 shoyld maueg
the Mover of the Bill ‘o,
kindly “withdiaw #”
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“AN HON. MEMBER: The re-
commendation was made in
1969 to have a Comprehen-
gsive Bill and after 2} years
or 3 years a draft legislation
was prepared, After 2} years
tt is found that there are so
many lacunae in the legis-
lation. Who are the persons
responsible for this draft
legislation?”

It was accepted that the Bill
should have been brought before the
House this August scssion since it
was a pending matter for a very
long time What has the Govern-
ment to sav about this?

The amount of default by em-
ployers of the employees' provident
fund money 1s increasing m a tie-
mendous manner, Last year the hon.
Minister, Shr1 R K. Khadilkar made
a statement that the legislation was
going to be brought very soon to
1mpose delerrent punishment on
such oflenders Even 1n the last
session, he assurance was repeated.
But we are all surprised to see that
Government have not included the
Bill for passing in this Session: 1t 1s
perhaps because the defaulters are
their patron saints.

SHRI S. M. BANERJEE (Kanpur):

I wish to submit that in the news-
papers it has come out clearly that
higher dearness allowance for Cen-
tral Government employees is almost
due. I have pointed out in this House,
Sir, that the figure of cost of living
index, after adding the June figure,
came to 237.08. If you add to it the
July figure, it crosses 238. The Cen-
tral Government employees through-
out the country are agitating, and
they are entitled to get it, Sir. It
Has also come In the newspapers
that the dispute wag discussed at a
Cabinet meeting on Friday. There
gre two Issues. One i3 that the dear-
ness allowance should be raised im-
‘mediptely rg‘ the case of Tfenﬁral
e emplovees, ¢ hon.

, Mindster make g statement
;08 thi. Another thing i that fnal

§
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decision on what is known as
Khadhlkar's formula of raising the
bonus from 4 to 8.33 per cent, should
be taken before the Puja to avoid
the impending labour unrest.

My third point is this. A lot of
things are bemng said about the
Memorandum submitted by Tata to
the Prime Minister to change the
industrial policy, A copy of that
should be laid on the Table of the
House, and the House should get an
opportunity to discuss it.

Since the hon Fimance Minister is
present in the House, he may please
tell us when he is going to announce
further mise in the dearness allow-
ance,

ot wErET e aer (whER)
"eue werem, # fagre & W wew Ay
e feafy s gr ok € 9w & R
# AT AT 9 WP 7 U g0
§ fragw wvar agar & fage & oY
swm #y afdfeafr fwr@A v o
AT 4 FAY &F 97 FT w9 F W @
21 fagre & W@y fafret R wgr & O
2 FVIE 75 @G AT AETTHT WA $ )
qaadt Ay foid geow o dar wr
175 Wiedr @ fagre & wawd & 9%
ag & faw & was sfege ® wmsw 37
wrt o g wamdr & gl 1 whe
wpiew & afgrd, ad, w1, sfegre,
TRT WAL # Avarerge, fagge, Awfear
aar qfvrar wic vz foeli & s
quk wfy gt ok § 1 wied e farep
v G § el st erd wuw arewver
oY g g1 wf o o wy wrer ot OufY
s oy Fenfr § 1 fagre o sromre wand
% su w1 A v T | fge ® W
fafrest & qg& 70 guT e o wiv
W, fEx 85 guT Ferzw 0 wivr Y, fe g0
worre firreer ) =iy o ooty 119 g
fzer W e AT & 1 fgre & vl
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[t wrdwre ST Aiw)
a ¥ gEAY A wE o we W 2
wafed & v § fe e @ sw & aw
a6 e B e F wary o gfe W
¥ ofrer o o ot asET dW & weAN
wffq frar # wor fegr g o

SHRI A P SHARMA (Buxar):
Regarding the Dearness Allowance
1 would only like to make one sub-
mission , . .

oue W © AR, T AT AN G
fel fow s RaTgshra d oo
2wy

SHRI A. P, SHARMA: But we
did not know this procedure that we
have to write to you.

The pomnt is that the question of
Dearness Allowance 1g very impor-
tant, We did not know this proce-
dure, You kindly petrmt me This
15 a very important question I did
not know the procedure In future,
we will follow 1t but kindly permut
me to mention about only one pont,
regarding the increase in the Dear-
ness Allowance

MR, SPEAKER. When this comes
from your side, what about others?

SHRI A P SHARMA: This 15 a
very ymportant question. I do not
know what 18 the difficulty of the
Government to come out with their
decision

WER WG - WY TEH @ fean
W | JU WY & 99 % dw fr W1 O
¥ & dawr F¢ fagr |« SR A oA

¥ fow w famr a1

SHRI A. P SHARMA: It is not a
uestion of one person or one Party.
t is8 a question of all Parties and
all the Central Government em.

o WEWS ST ¥ gy ST WEY
vy f fo A v swar ol w5
o oy wae w1 | e WY 9Ed € Rew Wt
007 WY T W T el &
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SHRI SAMAR GUHA (Contai): 1
want to draw the attention of the
Government in regard to the issue
ol blocking the entry of Bangla-
Desh into UNO by China in collusion
with Pakistan, It has a direct bear-
mg on the implementation of the
Simla Agreement and when the high
offictaly of Pakistan are here n
Delhy for talks, naturally, this House
feel very much anxious to know the
reaction of the Government This
House also would hike to be inform-
ed about the developments there
and what stand has been taken by
the Government and the stand the
Government 18 gomng to take in
future because i1t was tacitly under-
stood that after the Simla Agree-
ment, Pakistan w1ill recogmse Bangla
Desh and they will also help Bangla
Desh’s entry into UNO It appears
to us that the Simla Pact spint 1s
being violated by Pakistan and
China 15 taking advantage of that

I want to make a submussion to
the Government to come .out with
a full statement so that we can get
an opportunity to express our views
on that

About Uganda matter, this House
has not been informed about any-
thing regarding the steps taken by
the Government regarding expulsion
of Asians 1n Uganda and the matter
15 coming almost cvery day in the
papers

MR SPEAKER: They came out
with a statement at the earhest
stage, at the earhest time

SHRI SAMAR GUHA. After that,
something more has happened,

SHRI INDRAJIT GUPTA (Al

pore): Since then the situation has
changed '
MR SPEAKER: I qute agree

that the situation is changing very
fast an@d new facts have already
arnsen So, the Minigter shoyld make
a statement

S S Fox
inly commun o

the hon, Mem
eoncerned in the
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Mai( I also say with regard to the
Bill for film industry workers that
as stated by the Member the assur-
ance was that 1t wall be presented to
this August House, but not necessa-

rily m the month of August . . .
(Interruptions),
SHRI R 8. PANDEY (Rajnand.

gaon). The Bill wag piloted by me
and an assurance was given to me,
although nothing was given 1n writ-
ing, that in the next session the Bill
will come So, the assuyrance was
that 1t will be introduced somewhere
in this session . . . (Interruptions),

MR SPEAKER. Any member can
ask for 1its implementation The
assurance was given to you, but all
ot them are interested

GﬂQo!ﬂoﬂtﬁ.ﬂ'Wﬂ? ‘ﬁ}i’q e

wean wgea W9 afeq A7 sy W
foge vgw & & forg w7 fer & oY
AT TS RIE

sft go fto Wt s o farew Wy
Ao & forg wI I FREH AR K
wtem g 9T

SHRI RAJ BAHADUR: I qute
agree that the name of the August
Member will go down 1in this
August House on this August ques-
tion.

MR SPEAKER: What 15 the op:~
mon of the August Minister?

SHRI RAJ BAHADUR: Sir, both
You and I have been born in August.
I know that we are both August.

MR SPEAKER: You are also
August-born? So, am I?

SHRI RAJ BAHADUR: About
provisions of penalty for arrears of
provident fund, the Bill is in an ad-
vanced stage of preparation. We are
seriously at it. We are second to

, hone in regard to this matter.

S0 far a8 the DA question iy con-
sesned, I will communicate the

L]
w {
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views of the Members bui the
Finance Minister of State is here,

SHRI INDRAJIT GUPTA: What
15 the indication of the Govern-
ment’s thinking on thiz because we
want to know whether the Goyern-
ment 18 going to make any decla~
ration about 1t

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): The hon,
Members are aware that when the

qQF WA e &9 7
wene AT TR E T ?

At ®oWTo LAY * FI T T T FHaAT |
T ag T W)

When the average cost of living
index of the working class reaches

238, the Pay Commssion itself ., . .
(Interruptions)

SHRI S M BANERJEE:
minute

MR SPEAKER' No please.

ot goo qHo el WeIW  WEY,
oY W waarT 9 et . .

MR SPEAKER: ]I am passing on
to the next item now

SHRI K. R. GANESH: You have
spoilled your own case,

SHRI RAJ BAHADUR: About
drought mm Bihar, the question of
drought was discussed n this House

One

SHRI A. P SHARMA: 8ir, the
Mimster was saying sometbing re.
garding DA,

SHR] INDRAJIT GUPTA: M
Banerji, Sir—he would not ming
sgying becsuse he got a httle excit-
ed 1 saw Mr Ganesh wag saying
or was gowng to say sométhing. ‘We
would lke to know exfuieﬂy what
statement he is in a position torthake
at present. w



%_hqt "Pay' Commiasion ‘in its Te-
on ‘the second interim relief
d the first interim relief hag laid
down.‘a’ procedure for consideration
of ‘payment. of further .interim relief

nmame reaches 238. 'rhat is the posi-

- SKRI INDRAJIT GUPTA It is no
i psvestion of interim relief, It is the
"‘,qunﬁon of DA, -

. SHRi S. M, BANERJEE May 1
s seek your: protection? I quoted from
e '238 s reports that it has reached

" "ha# taken a decision that it will not
. 'be referred back to the Pay Commis-
'« giom, How does the Pay Commission
. gdome ‘into the picture? If it has
.. reached 238, they may say, ‘Yes, it
- has  reached 238 Why should the
" 'Government employees be deprived
" of this benefit? :
- SHRI A, P. SHARMA If it has
s mnched 238, what ig the difficulty in
L .;tmnting further DA?
SHRI JYOTIRMOY BOSU: The
1t is showmg no sincerity.

ot i SHYAMNANDAN MISH-
" RA (Begusarai);  The one point
. about which we ought to be inform-

ed I8 whether the Government thinks.

;'J:'" “thet it has reached 238 or not. It is
... about that we want to know.

" MR.: SPEAKER: Mr. Ganesh, if
. lhave got the mfnrmatlom please :

. R. GANESH: I have not
thao!ﬁcml ﬁgureof238now -
BHRT .rvo'rmmov BOSU How
wuhre' T

bonus?.
amu RAJ BAHADUR Abcmt the
ponught. in - Bihnr ‘drought . ‘situation
. tam® "discussed in this House and I
" think' the House hasg hardly any
t::ig for it now to discuss m once
n.

' GANBSH I was say- |
and other matters the House will be
‘pnate time. .

which they would consider when the PRESIDENTIAL AND. ~ VICE-PRE-

~ JUSTICE AND PETROLEUM

t has also said that the Cabinet .

SHRI 8. 'M BANERJEE  About-

About - Bangla | Desh recom
taken into eonﬁdence at the amo-

e

n.zom.

SIDENTIAL ELECTIONS
(AMENDMENT) BILL*

THE MINISTER OF LAW AND-

CHEMICALS (SHRI H. . CvOKHA
‘LE): I beg to move for leave to in- -
troduce a Bill to amend the Presi-
dential and Vice-Presidential Elec- .
tiong Act, 1952,

- MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to amend the
Presidential and Vice-Presi«
dential Elections Act, 1952.”

The motion was adopied

SHR! H. GOKHALE 1 intro-
duce the Bxll

t——

1122 brs.

ADOPTION OF CHILDREN BILL -

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE): There are three changes only
in the list already circulated. The
changes are: Item No. 2, Shri Shiv

Kumar - Shastri; Item No 14, Shri -
Pratap Singh; and Item No. 27, Shri* .
I beg to move' '

© “That this House do concur = in

Somnhand Solanki:

the - recommendation of "
-Rajya ' Sabba that the
House do join in the- Joint

' " Committee of the Houses on

the Bill to provide for the .

- ‘adoption’ of, children and for' '
‘therewith, .

.. made in"'the motion adopted
- by ‘Bajya Sabha at its sitting

" held. unthelstmmust (7 S
and communicated to this e
House on ‘the 2nd August,
1972 and to resolve that the
following 30 . Members of

- Py

y datad l.s’eid in Guette o! India
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